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7;) W , 30.7 .96 Mr A.Ahmed for the contempt

’petz.tloners . .

. This Contempt petition has been

. O — ; 'f.submitted by the petitioners,appli=~

- W Z _ ; cants in the O.A. for alleged non
W/& ~ e - compliance to the order dated 18.10.

R . : N § -
~ o oAl . 1995 passed in 0.A.217/95.

i , e /M ~ R ! -The time for implementation of

e 3 . .
Ve / j ) : - — , t.he order was extended upto 10.7.96

e NV 2 PTG e

—C. vide order dated 2.5.96 in M.P.49/
p t .
W [ an ﬂ"’" : ,x96 (OoA 217/95). ' -

j' | A el //L/é &fwj?? 0T ‘ Issue notice on the alleged
: ’ §AFce &l 6[7%' ('4.,,(, W) gontémners by Registered Post with
y v : A/D to show cause as to why a ecn-
M/(/A) i-,empt of Court proceeding should not

- s
. - V@‘/ %,\9@5« lqe initiated against them for wilful
o A . p - \g?iolation of the Tribunal‘s order
- . N * ' o .
s A O
{

dated 18.10.95 passeddiin 0.A.217/95.

. : L . . !
W M Ce~t- N \ Returnable on 4.9.96.

E 1 List on 4.9.96 for whow cause

' 1
) : | /f o apd further orders.

-

o ‘weputy Reglimer (9, ' % |
) sentrai Admirietrative Tribumis { :
Guwebatl Beocks \ Meniber

\//cn/t%"o,uéf‘m, o7l ﬂ:ff ’ t
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/
4.9.96 Mr A.Ahmed for the petiticners.
| Mr S.Ali,Sr.C.G.S.C for the alleged

contemners .
Mr Ali submits that the matter of

o S e f4‘;4ﬁ;,- payment to the applicants is under

ARy

process. He seeks short adjournment
to file show cause.

List on 23.9.96 for show cause
and further orders.

] Member
pg
A1
£ 23.9.96 - Learned counsel Mr- A. Ahmed for
the petitioners. Mr S. Ali, learned Sr. C.G.S.C.
for the opposite parties. Mr A. Ahmed submits
that he may be allowed to withdraw the
Cotempt Petition as payment has already been -
made to the applicants. Prayer allowed. )
ﬁbv & 7% C/Li (A,Q (ﬁ_ ai/L _ The Con‘témpt Petition is dispose
. i . " of on withdrawal. ‘
clebecGeo~ o | |
7ZVV" con v"\ Ol’ﬂLQL _ Mémber
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o E CENTRAL ADMINISTRATIVE TRIBUNA

GUWAHATI BRA@CH:
GUWAHATI,

cﬂmlg_g PETITION NO, 2 %r 1 1996,
(In O.As Wo, 217/95 )

CIN THE MATTER OF:

A Petition under Section 17 of

the Central Administrative Tribunal
Act, 1985 praying for punishment

of the contemners for non.compliance
of the Judgment & Order dated

18-10-95 passed by the Hon'ble
Tribunal in 8,A, Case No, 217/95.

el
EA// - AND -
)ﬂﬂ;‘ IN_THE MATTER OF:
= Sri G. C, Mandal & Others.
A +.. Botitioners.
#
4 -Versus-
P |

. | : 1. A K Nagnblar

..0..
M

The Uerder Secretary. Defence,
Gavernmént of India,

NBW Delhi. -

: . | | o ' (Contd.)
Upfi | |
SO/

C//<19223 ! 7\ A

€
I




| 0.A, Nog 217/95 praying for. payment of 1) Special

| )
2) L%W&w L“MNGI)\M Re

'E. _D. A. ’ Narangl, Guwahatlo

3) sti 5, Deb Nath,
Gerrison Engineer,
868 EWS , Cfo 99 APO,

;:. Contemners.,

The humble petition of the
abOVe—named Petltloners"
_.QI_BEQEE_IEELLY_SHE_EIH& .

4

LI J ~That , your petltloners filed the above

’

- AN

duéyallowanca,, 2) House rent allowanga, 3) Special
compensatoiy(ﬁeﬁofe Lacality>allowance and 4) Fieid
Serv1ce ERRp CDnc3351on of whmcb the petitiohers are
legally entltled. Thelr appllcatlon was registered and

numb ered aa 217/95 .

) Thet, the Hon'ble Tribunal agter hesring on

both sides was pleased to pass the judgment & Order

“déted 1@-18-95 directing thé-RéSpondents including

the contemner to pay following reliefs to the peti-

titners.
RELIEFS
i) That S.D/A. Of the petitioners should
be paid with effect from - 1-12.1988 .,
ii) | ArreérsvfrOm the date of actual posting

of the petitioners in Nagaland on or
after the date 1-12-1988 in respe&t of
‘ (Contdo)



- .3 -

the applicatf and to continue the pay of rent s0

long as the cfBncession ig admissible .

iiis‘h The S.C.A.(RL) they‘are directed to be.

paid with;gffect from 1.10-86 from the date of actual
.pOsting in Nagalénd op or after 1-10-86.and conti-‘,
nue.§0 bay the same so long”as fne cOncessiﬂn is'

admissible,

iv) ~  The arrear of the S.C.A. (R) on the date of
eptuél post ing in Nagaland On'of'after 1-10-86 up
. t0 the date to. paid within the petiod of 3(three)

months -from the date of communication of the Order.
4 b A ,

< .It wasg directed'that Fielﬂ'Sarviee Concession
.éhculd(be paid t0 the applicant with effect from
1-4-93 , The saMe was totbe paid ‘with effect from
1-4-93 or from tha‘dété_of actual appointment to
sach of the applicant upéﬁ date and to continue to
give the same &0 long as admissible. |
3) It was also d;;ected that H.R. A. is 10
pay the applicant at the rate as was applicable to
tﬁe Central'G?vernmentxeﬁployees ingB-I, B-II élus

cities/towns for the period from 1-10_86 or from the

actual date of appointment as case may be in respect A

of each applicant up to 28-2-91 and at the rate as

admissible from time to time as from '1-3-91 upto date

.. (Contd.)

o~



S
ol o
end to ¢ontinue t0-pay the same at the rate prascribe

thereafter, The arrears to be paid accordingly subject

to adjuétment of the amount as may-have 8lready been

I

paid to the respective applicant during afﬂresaid
parties towards H.R.As The future payment of HRA

t0 be régulariséd accordingly.
o . i . . N

L , . < o
:‘ Asrears t0 be paid as early as practicable
but not later then a period of 3 (three) months from

‘the date of cOmmunication of the order tO the Respon-

L3

dents.

\

~

4) - That ingpite of these directions the contem-
! ‘

ners have-deliberately not complied with the order

with a mbtice‘behind-and no sxek stap has yet been’
“taken for paymEnf of tHe relie%s givéneby the Hon'blé'
Tribunal to thalépplicénts. \ | | |
5) That your pefitioner begs to state that,
'tha»contamnér have shown complete disregard , dis-
obedience and have nbt céred to cérry out the judg;
ment/di;eétibn passed-by the Hon'ble Tribunal till
£0-day and this 9ccassiOné-t0 the contemners amounts
tDvseriOUS'cOntempt of courtvaﬁd they deSérvb tﬁe
pqhishment for willful disﬂbédienc;, disregard ,
non-impli@aﬁtation D?‘the.judgméntj& ;rder passed by
the Honlble Tribunal in O,A, No, 217/95 for which
3fhey deserve punishéeht. | ‘ |

6) | That your pétitiﬁner'beg; to submit that,

unless theyg are hold up in contempt,the contemner

will not impliment the judgment & order passed by the



L ad 5 -
Hon'ble Tribunal , and as such, it is a fit case
that the contemners should be directed to appear

before the Hon'ble Tribunal and to explain as to

‘why they have not impliment the judgment Of the

Hon'ble Tribunal .

\
7). That, your petitioners submit that, unless
the c0ntémpt proceeding are initiated against the
contemners they will not care to impiiment the judg-

ment passed by the Hon'ble Tribunal,

8) 'That your petitioner beg to state that the
contemners havs not implikented the judgment & order
dated 18.10-95 thé applicant have been compelled to
file this cOntempf betitioh before theés Hon;ble

Tribunal for taking action against the cOntemners.

Under the circumstgnces,'it is
therefore prayed that , the ¥e@xmed Hon'ble
Tribunal may be pléased to issue coOntempt
noticgs to the cOnéémners to show cause as
to why.they should not be punished under
Section 17 o% the Central Administrative
Tribunal Act,1985 or pass such any Other
Order Or Orders as the Hon'ble Tribunal may

seem fit and prbper. ' X

(Eﬂntd.)



Further it is prayed that , in
view Of‘the del iberate negligence and
disocbedience to carry’Out the Hon'ble
Tribunél's order , the cﬂhtemﬁer should
~ be askéd to appear in person before this
Hon'ble Tribunal to explain as to why

‘they should not be punished for contempt,

And for which act of kindness your petitioner

as in duty bound shall ever pray .

V. ERLF NC AT ION,

"1, Sri G.C)\ Ma\dal, do hereby very the
above statements and Weclare that the statements

are true to my knowledge,\pbelief & information,

I. put my hand/ sign is verification -

to-day on {2 th day of July,1996 at\Guwahati,

\ - ~ AR ant



IN THE COURT (F MAGISTRATE AT GUWAHATI.

AFFIDAVIT

I, shri G.C. Mandal, serving peon under the Garrison
Engineer, 868 EWS C/0 99 A.P.0. Petitioner in the above

case Go hereby solemnly affirm as follows:=

1. . That I am the petitioner in the above gfsxmn Contempt
Petition as such I am well acquainted with the facts and

circumstances of the casee.

2. That the statements made in this Contempt petition

are true to my knowledge and belief.’

3. That this affidavit is made for filing Contempt

petition before this Hon'ble Central Administrative
Ll 09)
(;;Wb c. N

Ident}giii’fiil Deponent’

\ﬁ”ﬁﬁ Signed before me today on,V74{3d7

Tribunal at Guwahati Bench.

w0 1996 who is identified by Shri adil ahmed,

Advocate, Guwahati.

Magistrate.

X
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DRAFT_CHARGE

The applicants aggrieved fDr_nDn-cDmplianCe
and non-payment of 5 D A, HRA, k& SCA(AL) and FSC

in terms of Hon'ble Tribunal's judgment and Order

dated 18-10-95 passed in 0,A.No. 217 of 1995,

The contemner/Respondents has willfully ,delibera-

“tely violated the Judgment & Order passed in U,A.

No, 217/95 Ey not implement ing the direction contai-

ned therein till date. Accordingly the respondents/

cpntémﬁers is liable for contempt of court proceeding

and severe punishment thereof as provided for under

" the law. Thay may a@lso be directed t0 appear per-

sOnaily andireply the charge -in this Hon'ble

Tribunal .
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CENTRAL RDMINISTRATIVE TRIBUNAL, GUUAHATT BENCH,

Wby bk Appdbank bon Na w21 o Py (//f
With " O .
Original Application No.218 of 1995, r~

Date of Oecision : This the 18th Oay of October,1995.
The Hon'blq Just Loe ShrL%N.G.Chaudharl,Vicg-thairman.

The Hon'ble Shri G.L.Sanglyine, Member (Admintatrativge)

O.AN 217/95'/ . i
s MeINQ . !
-t Lo LAZ22 /

311640 Shri G.C.Mondal' & 23 olhers.,

v

All are serving in thg office of the . "o 1
Garrison Engineer, 868 EWS C/o0 99 ApO, « « + Applicants !
~ Varaus - . ‘ - S . ;

1. Unlon of Indla represented by
the Secretary, Oefence, - B o
Govt. of India, New Delhi. :

2. The Garrison Engineer,
864, EWS, C/o 99 ApQ,

3. The Garrison Englneear, /
863 EWS, C/0 99 'Apg. . « +» + Reaspondents,

t . .

- — .

S ‘

0.A. No.218/95

230016 SNl KePoPLllnl & 225 vthovre,
ALl are serving In the office of the
Garrison Engineer, 868 EWs C/0 99 Apo; . . . Applicants

I

~ Versus .-

e Unfun of 1hdla veprosenbed by Lhe
Secretary Defence, Govt, of India,
New Delhi, -

2. The Garrison Engineer,
868 €WS, C/0 99 APO,

3. The Gorclaon Englnuer,
869 EW5, C/0 99 APO,

PO

+ + . Respondents

FOr ths applicants in both the casgs : By ‘Advocate Shri A, R
' Ahmed '

Fog Lher ranpondantn Lo bukh the OAngn Br Advonntn Shel §
. X ) Ali,3r.C.G.3.C,

, -
- | | : !s

.

h 8 .

CHAUIR L 3, e,

S b ¢ttt s aenm

0.A.N0.217/95 :

- e o

As the quesstion raised is covered by earlier decisions

Lha O0A, dn mhmbL Loy ot ol b L Lheo eoapimndontn,

Returnable Forthuithfmmn‘S.Ali,Sr.C.G.S.C wnives noticae andg
Lo L ERTI "“’\'.
'_’;?,.i -,_".: EES ST '{:":.\‘.‘..
//" '3‘:‘. ’ " 'f'..:'...::: i
l..,_-/ ';'r é;{vd(‘ ' (:(l!‘l-”o :) LRI Y .
$on i e
.]l !
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spgreears Far Lho

UoANO 218795 3

the U.A, Ls admitted.

raspondonta, Callod out tlanl

honrdng.

As tho question reised L4 covered by warlier docisions

Iasua notico Lu the

rospundunty,
Re?urnabla forthuith, Mr S.A1{,5r.C.G.S.C waives notice end

appears for the respondents. Called out for final hearing.

1}
As the claimgmade LIn both Lho abuvy U.As artu Ldunllcsl

their claim {in the slngle espplication,

Facts of U.A.N0o.217/95:

umpluyvuu bulungling Lo Group A,

The 24 epplicants concerned in 0.A.217/95 are civilian

bu pold

(1) Special (Duty) Allouwance (SDA),

these are disposed of .by a common order. The applicants.in

the. respective applications are .granted leave to agitate

[}

B, 2 amd O nud R nbrulnu

in the UsfenCe ODepartment from respective dates since 1963

onuwards. Thaoy have stated that they are from outsxde the
Hoerth Eust Hoglon but have Luon pustod as clvilion employoos

in Nagaland in the office of Garrison Engineer, BGB EWS

C/0 99 A,P.0. Their grievance is that they are eligible to

(ii) House Rent Allowance (HRA) at the rate of 15% on:

the monthly salury with effecl From 1.10,19006;

(iii) Special Compensatorf (Remote Locality) Allouance °

with effect from 1.&.1993 and

(fv) Flold Sorvicu Conowsnlon wlth ofvrect From .4, 1098

but that these benefits are being wrongfully depiod to them

by the #sespondents. They placed: relience upon the carlier

ducistlon Ln O.A,48/91, It alvo sppours Lhat Lho appllaants

i

b“é‘:{. . [

LB ﬁ%ﬂ:mmxb

had filed Civil Suit No.265/89'praying for the aforesaid

hunufitJ ancd thp suit was docreed. Houevor accoxding to tha

o hal 4 v llul

applicunts the decreo Ly nol obeyod by LuxpundunlJ, Le—ton

J’mc»ﬁ«dkk%
&—9a%tb7 being without lp“‘sdxctxon.

.
,/f.n- V‘;i\, ‘

contd.

:‘-.lo
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Facts of 0.A.N0.218/95 :

The 0.A.218/95 has been Filed by 226 opplicants. They
A
_are all cxvxllan;employees'balonging.to GrOUp:'C’ serving““‘-c

in the Dornnoa Oopartmant From respectivn datne sinen 19074

Moy also uloim Lha bennrita of ¢

(i) Spocial (Duty) Allouance,.

(ii) House Rent Allouanco.

(144) Special Compcneatory(ﬂemoto Locallty) Allouance and
vt"#

P A LN R

(iv) Fleld ;Service Conceesion in-the aame mannar 7_ RN LN

and on the game ground$as claimed by the app}icants in the.
olhor U.R.

-

In SUpport of the clalm For Spec1al(0uty) Allouance
reliance is placed upon the Defanca Ministry 0.M. No. 4(19)/
B8/0,08vilml datad ¥1..1,64 nnu Uarunoa Ministey Memorandum
No.20014/3/83=1Vv", Rellance is placed upon the Circular
issued by the Governmant of India, Ministry of Finance
NO11U18/2/06=E,11(0) datay 23.9.1906 Ln auppurt of the

~claim or HRA at the rate of 15% appliceble to B Claag c1ties..-

The claim ror.Spacial Compensatory(ﬂomota Locality) RJlauance
moant for 'Vafence departmont clvilian employees im bangy
. upon the letter of Ninistry of Defance, GOVernment of India
"No. 8/37269/AG/P53(é)/155/o(pay)/Sar¢Lcea ddbad <31.,1.95 yith -
of fuct from 1, 4 Uu. Lustly, the Flold dorviea Concoaniong
Lare clalped on the basis of letter No,16729/0RG4 (ciy. ) (d) .

dated 25, 4 94 iaauad by the Army Headquarter in pursuance
af lettar»or bbvernmant of India datey 13, 1.94,

AN
The Hon'ble Supreme Court has now held that employoes
havxng all India transfer liability who wore appolntpd
ovutalde North East Roglon but haveo been poatod in tnn anid

Region are entitled to Lhe benofit of paymunt of SUA und er

contd., 4,,,
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(ﬁue decision of the Hon'blg Supr

: insbant'appliratlonq Although tha npnljrnntq

CProm 11201900 an ung tonn |

'fln.so far as the HRA is concarnegd the rollof will not

7granted ag

-

-~

Lho Muwo vundum Hobud 14,112,190 rollad Lpan by Lhay el La gl

eme Court in Civil Appeal

No.834 of 1995, ChleF-General NanagerA(Telecom),-N{E,Telecom"

Clrclu & wnuthor vo. Shrl Ra

Jondra lh.UHuLLuuhurJuu & uthuru
JT 1445 0) S 440

dated 10.1.95)
question of eligibility of House Rent Allowanca, Specxal

Lomponaatory (emst g Luunllly) A lowanay and gl Jorvlog

ConCesSLOnsln our order on 0.A8, 124/95 with 0.A, 125/95 dated

24,8.95, The applicants in those cases uere also DeFence

wivi i an vmpluyouns Lika Lhe nppliaantna anev bng undoe Ly

Garrluon_Englneer and who had been postcd in the State of

Nagaland, After examining the relevant materials we haVe

hold thet the npplicents aro. entitled to ch all Lhona

bonofits, Tha applivanta in the inotent 0, As and tha applicante

in those cases "WEre also plalntiffsin the same Civil Suit

namaly 266/09 ang Lhay nrg b)) Lduntlnnily nlnnud. Mu LY

satisfied th

common order on the aforesaid ‘tuwo applications nahely 0.A.,

124/95 any O, A0125/95, 34mllar vrdor muy b pan e Lk

cloimwyd, 500

frnm Novaembar,199% ye shall allow that claim with offact

nobha vunellne vonnn, St inety

be

Prayed but as uas qranted in the earlier caoea.

v

Uthor two tuljurn ul]l aloo Lo aluwllacly grontol na Wan donp

' 1m theé earlier ¢ cases,

' ~“{E"139’For the aforesaid reasons Following order is !
; o , A
om0
(A) 0.A.N0.217/95: 0

1) It is declarsd that SDA is payable from 1.12.1988,
y .

contd., 5.0.

e have con31dered this aspect as well ag. the o

¢ A et —
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ALY () tho vospondonts neo dbeosled Lo ey h.h.l'.hn
applinanta 9pactel (Outy) Allquonae (30A) with offoet from
the date of.actual posting in Nagaland on or after 1.12.1908
‘- as thu case 'may be. in respect of each applicant’and continue
Lo pray L aame 8o dung nK e nunounnlnn Lo atdmbanihlo,

(b) Arreara from the date of actual posting in
Nagaland on or aﬁter 1 12 1988 upto date to be paid within
throo munuha fram chu dnte of tuvoeipt of copy of thin ordnr.

'iii) /(a) It is declared that SCA(RL) is payable from
1.10.1986, h

(b) Tho roopondents are directed to pay to tho.
applipants SCA(RL) with effect frnm the date of actual

e-(l:xti] . -

posting in Nagaland on or ther 1.10. 1986 as the caso may ‘
ba in rcnpoot of émoh spplioant’ and to continuoe to pay ‘
. the same so long as the concession is admissible.
o .(cs¢Atpeat; Fton’the;nate of actual postingidn i
Nnun&nnd nn or aftar 1,10.1906 upto dete to be pnid uithln

a perxod of three months from the date of communication

et s, o

of this order. . . ‘ y
iv) ‘(n) It Ls doolarad that FSC Ln odminoibla from
1 4, 1995.

(b) The respondents arp directed to extend the’

F8L Lu tha nppliomntn in Lhn prtessribod monner with offect.

From 1ﬁ4 1993 or, from the date of actual appointment as

~the cnse may be in respect of each applicant upto date

and Ln‘uuntlnuu tu giva Lhy amma oo long aas admlnalila,

| Q (a) 1t is declared that HRA is admissible as e

Lndirdted bolou. - " . | ’
(b) Thoe Luupnndnnta aro dicectad to pny HRA to

. \
the applicantn st the rate as was applizable to tho Central

Government empioyeas in B, B=1, B2 class citlies/touns

(

for Lhe perlod from 1,10,1900 or fram the ackual data of

contd, 6....
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o ' i

appolnbmgnt un Lthy snwg wny Lo ronpatl of oush uupftnmnt

Upha 200201990 aed ol Lha rabn an wony e |pul!unhlu i

time to time as from ] 3.1991 upto date und to COntXDUQ;AT'

T
to pay the samg at. the rate prescribed hereafter.

(¢) Arcuncs Lo bo paid ut(nldlnnly nuhlnll Lo lhu

'adJustment of the amounL as may have already been pald to

»

the respective appllrants during tho aforenald period

townr.dns 1IRA, o |

(d) Future payment to be requlsted in accordance

4

uith clause (a) above.
?, (u) Avrvanre Lo Lo pald na unrly an pxnn(lonhln, mn
AR
wgom@gn§ lon OF this order to the raspondonts. Y
e AP ¥ At by, - . R
. h " ,, ,qy‘ s, . k

. ‘

ek nv}‘Tlut uzluﬂv1nl :uuwllcn(ian1 in m]l(ndnu in turnu;

.1]

N AR A \'! rw!“w
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R copy of the. order dated 24.8.95 passed in

in e 1 UL AGNG L 124/9% and 125/95 ohall ba wada unvﬁ of rooard of
i‘ A . . ' . y
e - (8) 0.R.No. 218/95: |

.1) .1t 1o doclared that SOA is pnyahlo Frnm 1 12 1988

‘ﬁﬁl R . ii) (a) The respondents are dlrccted to pay to the

=a§pllcanta:Sp901al (Outy) Allowance (SDA) ulth erfect

from Lho dato of naband poostlng in Nnunluud iy e affor

{.12.19UU as the case may bLe in respectiof anch applicant

and continue to pay the same so long as?thé concession is
: hdudfnmlhlu.{ . _ |
j‘i 5 ~ (b) Arrears from the dato of achuul poaLlng In
;:igéj S . e {Nagaland on or aftor 1 12.1988 upto dato Uo be paid
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' this order.

{11) (a) 1t is declared that SCA(RL) is payable from

1.10.19086,
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() The respondents ure dlpocted to pay to the
applicants SCA(RL) with effect From the date of actusl

posting in Nageland on or after 1.10.1986 as thao cann may

bu Lo vaspost of wonoh applioant and to continun to noy

the.same 30 long as the concession is admissible.

(c) Arrears from the date of actual noating in Nagalang

on or after 1.10.1986 upto date to be paid ulthin a period

of three months from the date of communication of this

nrdnra

iv) (a) It is declared that FSC is admissible from
1.4,1993, )

axbont the 1'96C
Lo .thg applinants in the prescrlbed manner with effect

(1) Tha canpamdonta nre o Ltrontod Lo
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From 14441993 or’ from the date of actual appbintment as

the case may hg in rospoct of ench aspplicant upto dato'

and to continue to give the samg so long as admlssible.

v) (a) 1t is declarod that WA is adinissible as C

fnad et ol hetlogw

(b) The respondents are directed to pay HRA to the - 4.

applicants at the rate as was applicable to the Central

Lovaenmunt employoos in U, -1, 8-2 class citios/touns

for the perlod from 1,10.1966 o from the actual datg of

appointment as tho case may be in reapoct of each applicant

upto 28.2,1991 and at the rote as may-be applicable from

time to time as from 1.3.1991 upto date and to continue

H . i
to pay the same at.the rate prescribed hereaftor.,.

(c) Arrears to bLe paid accordingly subject to the

adJustmont of the .amount as may have already been paid to »

tha ranpactiva applicants durlng the nforaaniil portod

towards A,
/" 7”‘-. -~

(d) Future payment to be requlated in ascordance with

thouno (n) abova,
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(e) Arrears to be paid as early ag practicable, byt
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Cofmmunication of this order to the respondents, -

The original application is allovad in terms of

Lilg BrOranl utiur, No ordur ay Lo souly,

R copy of thg order dated 24.8,
N0.124/95 and 125/95 of

95 passed in O.A.

all be made part of record of
thin 0.4,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUNAHATI L_BENCH

>
o dpuse

5§
e - iy fa ' - \:
Qv 6P n_the matter of s=- < 3
Q;H > & <
S CPe No 23/96 & > E

C. ) (]
- *ﬁ OA 217/95 2
GC Mondal & others - Ppetitioners v

Vs

AK Nambiar & others = Contemners

= AND =

In_the matter of s

Show-cause reply submitted by all the

| alleged Contemners,

Show-cause Reply

The humble allegedbcentemners submit their

joint show-cause replies as follows :-

te That as per Judgements and order dated 18 18 Oct 95
0A 217795

passed by the Hon'ble Tribunal in OA No 217/95, all the
arrears/dues upto December- 1995 have been paid to the
applicants on 06th August 1996 and nothing left to be
paid to them. 1In fact, the Judgements of the Hon'ble
Tribunal has been implemented by the Respondents

and the remaining dues from January to update will be

paid soon,

24 That due to delay in getting §anction from
the Govt of India, Ministry of Defence for payment
of the amount directed to be paid by the Hon'ble

Ttribunal, there has been some delay
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3¢ That the delay in payment was not intentional

but because of the reasons stated in Para 2 above,

4y  That the respondents have no intension to
disopey or disregard the orders of the Hon'ble
Tribunal and for such delay in full payment;

the Respondents may kindly be excused, The dues
for January to August 1996 will be paid earlier
September 1996, |

5.  That in vkew of the implementation of
the judgements in question having fully
implemented by the Respondents, the Contempt
Petition is liable to be dropped/disposed of,

Contde,..3/-
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VERIFICATION
- I, Major S Debnath, GE 868 Engr Wks Sec,
C/0 99 APO, as authorised do. hereby solemnly
declare that the statements made above are
true to6 my knowledge, belief and information,
and I sign the verification on this LG =
day of September 1996 at Dimapur,
¢
’

(S Debnath) ™
Major ‘
Garrison Engineer
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